
CENTRAL ELECTRICITY REGULATORY COMMISSION 

(Legal Division)  
     

Weekly Hearing Schedule for the month of July 2024 (22.7.2024 to 26.7.2024) 
 

Date, Day & Time S. 
No. 

Petition No. Petitioner Subject in Brief  

22.7.2024 
Monday 
At 10.30 A.M. 
Miscellaneous 
Petition 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

1. Dy.No.358 
&359/2024 

ACME Petition under Section 79 (1)(c) of the Electricity Act, 2003 
read with the Regulation 41 and 42 of the Central Electricity 
Regulatory Commission (Connectivity and General Network 
Access to the Inter-State Transmission System) Regulations, 
2022 (Interlocutory application seeking an interim ex-party 
relief) (On admission).   

2. 235/AT/2024 SECI Petition under Section 63 of the Electricity Act, 2003 for 
adoption of tariff for 900 Wind Solar Hybrid Power Projects 
(Tranche-VII) connected to the Inter-State Transmission 
System (ISTS) and selected through competitive bidding 
process as per the guidelines of the Government of India. 

3. 237/AT/2024 NTPC Petition under Section 63 of the Electricity Act, 2003 for 
Adoption of Tariff discovered through Competitive Bidding 
Process regarding selection of Hybrid Power Generators for 
Supply of 1000 MW power ISTS-Connected Wind-Solar Hybrid 
Power Projects Anywhere in India (NTPC-Tranche-V) on 
Build-Own-Operate (BOO) basis. 

4. 52/TL/2024 KGTL Petition under Section 14 & 15 of the Electricity Act, 2003 read 
with Central Electricity Regulatory Commission (Procedure, 
Terms and Conditions for Grant of Transmission License and 
other related matters) Regulations, 2009 with respect to 
Transmission License to Koppal II Gadag II Transmission 
Limited. 

5. 223/AT/2024 NTPC Petition under Section 63 of the Electricity Act, 2003 for 
Adoption of Tariff discovered through Competitive Bidding 
Process for procurement of power from the 1500 MW ISTS-
Connected Solar PV Power Projects as per the Guidelines for 
Tariff Based Competitive Bidding Process for Procurement of 
Power from Grid Connected Solar PV Power Projects, MOP, 
GOI dated 28.07.2023 and its amendments thereof. 

6. 170/TD/2024 SPTPL Petition for down-gradation of Inter-State Trading License 
under the Central Electricity Regulatory Commission 
(Procedures, Terms and Conditions for Grant of trading 
license and other related matters) Regulations, 2020 ("2020 
Regulations") 

7. 233/TL/2024 KIVE2PTL Application under Section 14 & 15 of the Electricity Act, 2003 
read with Central Electricity Regulatory Commission 
(Procedure, Terms and Conditions for grant of Transmission 
Licence and other related matters) Regulations, 2009 with 
respect to Transmission License to Khavda IV-E2 Power 
Transmission Limited 

8. 234/AT/2024 KIVE2PTL Application under Section 63 of the Electricity Act, 2003 for 
Adoption of Transmission Charges with respect to the 
Transmission System being established by the Khavda IV-E2 
Power Transmission Limited (a 100% wholly owned 
subsidiary of Power Grid Corporation of India Limited) 

9. 78/MP/2024 DVC Petition under Section 62 and 79(1)(a) of the Electricity Act, 
2003 read with Regulation 29 of the Central Electricity 
Regulatory Commission (Terms and Condition of Tariff) 
Regulations, 2019 for determination of tariff on installation of 
various Emission Control Systems in RTPS U#1&2 (2x600 
MW) of Damodar Valley Corporation (DVC) in compliance of 
Revised Emission Standards. 

10. 11/MP/2024 PXIL Petition under Section 66 of The Electricity Act, 2003 read 
with the Regulation 25 of the Central Electricity Regulatory 
Commission (Power Market) Regulations, 2021 for approval of 
Renewable Energy Certificates single sided reverse auction 
contract, Renewable Energy Certificates single sided forward 
auction contract and continuous matching mechanism for 
REC trading. 

11.     163/MP/2023 ONGCTPCL Petition under Section 79 of the Electricity Act, 2003 read with 
Regulation 26, 76 and 77 of the CERC (Terms and Conditions 



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

of Tariff) Regulations, 2019 and Regulation 111, 112 and 113 
of the CERC (Conduct of Business) Regulations, 1999 
seeking approval of the additional capital expenditure for 
Compressor Enhancement Package for the 726.6 (2 x 363.3) 
MW Combined Cycle Gas Based Palatana Power Project of 
ONGC Tripura Power Company Limited. 

12. 199/MP/2024 Fathegarh-
III 

Petition under Sections 17(3) and 17(4) of the Electricity Act, 
2003 read with Articles 15.2.2, 15.2.3 and 15.3.2 of the 
Transmission Service Agreement dated 02.08.2023 seeking 
approval for creation of security interest over the assets of 
the Petitioner in favour of IDBI Trusteeship Services Limited, 
the Security Trustee for the Lenders. 

13. 230/MP/2024 N2KTL Petition under Sections 17(3) and 17(4) of the Electricity Act, 
2003 for creation of security interest over all the movable and 
immovable assets of the Petitioner in favour of the Security 
Trustee, Respondent No. 2 for the benefit of the Lender. 

14. 262/TL/2023 JSWHEL Application for transmission licence in respect of Karcham 
Wangtoo Jhakri portion of Baspa Jhakri D/C transmission 
line. 

15. 193/AT/2024 DVC Petition under Section 63 of the Electricity Act, 2003 for 
Adoption of Tariff discovered through Competitive Bidding 
Process for selection of wind power developers for setting up 
of 100 MW SITS-connected Wind Power projects in India 
under tariff-based competitive bidding under Scheme for 
flexibility in Generation and Scheduling of Thermal/Hydro 
Power Stations through bundling with Renewable Energy and 
Storage Power as per the Guidelines for Tariff Based 
Competitive Bidding Process notified by the Ministry of 
Power, Government of India vide its Gazette Notification 
dated 27.8.2022. 

25.7.2024 
Thursday 
At 10.30 A.M. 
Miscellaneous 
Petitions  
 

1. 26/RP/2024 SECIL Petition for review of the order dated 16.5.2024 in Petition 
No.249/MP/2023 (On admission).  

2. 138/AT/2024 SECIL 
 

Petition under Section 63 of the Electricity Act, 2003 for 
adoption of tariff for Pilot Projects of 500 MW/1000MWh 
Standalone Battery Energy Storage Systems in India under 
Tariff-Based Global Competitive Bidding (ESS-I) process as 
per the guidelines of the Government of India. 

3. 269/MP/2018 APL Petition under Section 142 of the Electricity Act, 2003, for 
noncompliance of the Commission’s direction dated 
28.9.2017 in Petition No. 97/MP/2017 (Remand matter). 

4. 130/TD/2024 FXE 
 

Petition under Section 14 of the Electricity Act, 2003 read with 
Regulation 6 of the Central Electricity Regulatory 
Commission (Procedure, Terms and Conditions for grant of 
trading license and other related matters) Regulations, 2020 
for grant of an inter-state trading license. 

5. 222/AT/2024 NTPC Petition under Section 63 of the Electricity Act, 2003 for 
Adoption of Tariff of 1500 MW Wind-Solar Hybrid Power 
Projects Connected to the Inter-State Transmission System 
(ISTS) and selected through a Competitive Bidding Process 
as per the guidelines dated 21.8.2023 of the Ministry of Power, 
Government of India as amended from time to time. 

6. 225/TL/2024 KTL Petition under Section-14 & 15 of the Electricity Act, 2003 
read with Central Electricity Regulatory Commission 
(Procedure, Terms and Conditions for Grant of Transmission 
License and other related matters) Regulations, 2009 for 
Grant of separate Transmission License for Augmentation of 
2x500 MVA, 400/230kV transformation capacity (3rd & 4th 
ICTs) at Karur PS on Regulated Tariff Mechanism (RTM) 
route. 

7. 228/AT/2024 NERES-XVI Petitions under Section 63 of the Electricity Act, 2003 
seeking adoption of Transmission Tariff discovered 
pursuant to tariff based competitive bidding with respect to 
development and operation of “Transmission Scheme for 
North Eastern Region Expansion Scheme-XVI (NERES-XVI)”. 

8. 229/TL/2024 NERES-XVI Petition under Sections 14, 15 and 79(1)(e) of the Electricity 
Act, 2003 seeking grant of Transmission License to NERES 
XVI Power Transmission Limited. 

9. 236/TD/2024 JGPTPL Application under Section 14 and Section 15 (1) of the 
Electricity Act, 2003 read with Regulation 6 of the Central 
Electricity Regulatory Commission (Procedure, Terms and 



Conditions for grant of trading license and other related 
matters), Regulations, 2020 for grant of an inter-state trading 
license. 

10. 100/TL/2024 DPTL 
 
 

Petition under Sections 14, 15 and 79(1)(e) of Electricity Act, 
2003 read with the Central Electricity Regulatory Commission 
(Procedure, Terms and Conditions for Grant of Transmission 
License and other related matters) Regulations, 2009 seeking 
grant of Transmission License for Dhule Power Transmission 
Limited. 

11. 168/TL/2024 KPS-2TL Application under Section 14 of the Electricity Act, 2003 read 
with Central Electricity Regulatory Commission (Procedure, 
Terms and Conditions for grant of Transmission Licence and 
other related matter) Regulations, 2009 for grant of separate 
Transmission Licence to POWRGRID KPS2 Transmission 
System Limited for Interconnection of RE developer’s 
Dedicated Transmission Line at Khavda Pooling Station-2 
(KPS-2) under Regulated Tariff Mechanism mode. 

12. 172/TL/2024 AKTL Application under Section 14 of the Electricity Act, 2003 read 
with Central Electricity Regulatory Commission (Procedure, 
Terms and Conditions for Grant of Transmission License and 
other related matters) Regulations, 2009 for grant of separate 
Transmission License to POWERGRID Ananthpuram Kurnool 
Transmission Limited for Implementation of 3 nos. of 400kV 
line bays at Ananthpuram PS for integration of RE generation 
projects under Regulated Tariff Mechanism (RTM) mode. 

13. 224/AT/2024 SECIL Petition under Section 63 of the Electricity Act, 2003 for the 
adoption of the tariff of 1175 MW Wind Power projects 
(Tranche-XVI) connected to the Inter-State Transmission 
System (ISTS) and selected through competitive bidding 
process as per the Guidelines dated 26.07.2023 of the 
Ministry of Power, Government of India as amended from time 
to time. 

14. 226/AT/2024 NTPC Petition under Section 63 of the Electricity Act, 2003 for 
Adoption of Tariff of 1500 MW Wind-Solar Hybrid Power 
Projects Connected to the Inter-State Transmission System 
(ISTS) and selected through a Competitive Bidding Process 
as per the guidelines dated 21.8.2023 of the Ministry of 
Power, Government of India as amended from time to time. 

15. 88/AT/2024 NTPC Petition under Section 63 of the Electricity Act, 2003 for 
Adoption of Tariff for procurement of 1500 MW power from 
ISTS-connected Solar PV Power Projects as per the 
Guidelines for Tariff Based Competitive Bidding Process 
notified by the Ministry of Power, Government of India vide 
its Gazette Notification 
dated 28.7.2023 

16. 9/TT/2021 PGCIL Petition for determination of transmission tariff for 2019-24 
tariff period in respect of seven assets under "Transmission 
System for Solar Power Park at Bhadla" in the Northern 
Region (Received by remand from APTEL). 

17. 14/RP/2024 NTPC Petition for review of the Order dated 29.3.2023 in Petition No. 
197/GT/2017 (Interlocutory application for condonation of 
delay in filing the review Petition) (On admission)  

18. 19/RP/2024 RVPNL Petition for review of the Order dated 20.3.2024 in Petition No. 
212/TT/2022 (On admission)  

19. 17/RP/2024 RVPNL Petition for review of the Order dated 14.3.2024 in Petition No. 
161/TT/2021 (On admission)  

20. 18/RP/2024 
alongwith 

I.A.No.52/2024 

KPTCL Petition for review of the Order dated 21.6.2023 in Petition No. 
10/TT/2022(Interlocutory application for condonation of delay 
in filing the review Petition) (On admission)  

By order of the Commission 
 
  Sd/- 

(T.D. Pant) 
Joint Chief (Legal) 

23.7.2024 


